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ORDER (BY CIRCULATION)

8Y HON'BLE MR, S.Rs ADIGE, MEMBER (2)

In this R.A. bearing Ne, 89/95 filed by Shzi Ashok
Kumay Das and Others on 23,3.95 it has been praysd tc
raviey judgement dated 15.2,95 in J.A. 1875/90 Ashok Kunay

Das & Others Vz, Union of India & Others.

2.. In that judgement tha applicants, all fisctricians
{skilled) in ths Muradnagar Oreasnce Factory had impugned the
action of the respondents in non=considecring them for
promoticn as Wiremsn (Skilled Gr. 1I) and Wiramen {Skilled
Gr, I). In that judgemsnt it was noted that the

applicants had joined service as Wiremen {Skilled}, and at that
tima promotion in the Wirsmen cadre being non-sxistant,

the applicants‘Had heen promotsd as Electricians {Skilled)
upon their clearing the necessary tests, uhi;h enabled them
to bs considcfud for further promotion as Electrician
{Highly Skillsd) and Master Technician. Héwnv;r, consequent,
to ih- Guha Committnz's recommengations Wiremen wars
recognised as an indepsndent trade uitg their job
specification, skill levels, duties and respcnsibilities,
and consequantly promotion opportunities had opened up in
this wiremen Grads, Under this circums tances, if the
Wireman Cadre formed a sopafatn class, and ths respondents
restricted further promotion within that cadrs, they could

nat be faultud'dnd the U.8. was dismissed.

3. In the R.A. the main éround is that the Guha
Committes's recommendatiens ars faulty becauss instsad of
rationalising and amalgamating various trades and scales,

it furthnr split the tredes of Wiremen/Electrician, althouph

it is claimed their job is almost identical for all

practical purposss,

A



.“}

~

S O

4. Neither this groung nor any of the other grounds,
taken in thé R.A. bring it within the scope and ambit
of order 47 Ruls 1 CPC under which alone any review of a
judgement/decis fon/crder of a Court/Tribunal is
permissible, A revisy pﬁtition'c:nnot be used as a
éuisu‘for an appeal petition to rsopsn and rehear a case

which has besn decided 'aftsr - hearing both pgrties

on merits,
5. - Under ths circumstances, this R.A. is rejected,
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